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by, %“KM /L"‘b Advocate under sccta.on 19 of

-

the Adm:ustratlve Tqbunal Loty 1985 cnd same has been
scmui:inisc.d ‘with refurgnce to the po:.nts mentioned in check

1 ist in the l::_c*ht of the prOVJ.SJ.ons "‘O‘“tcll" 2d in the f;dmi'nis-w

A

trative Tribunal (Procedure)Rules, 1937,

The application is in order and may be listod for
- ]

admi ssion On e = e

Scrutiny Officer_l - Lar uty Ref}lstrqr(J)C—ﬂ-




11,
12,

113

14,

18,
19,

20.

Have legible copies of the annexures duly .
attested ‘been filead, %

Has the Index of documents been flled and
pagination done properly,

Ueﬁ'n:u_.LP sy T o ) ' > :

Has the declaratlon as required by item 7 (
of Form I been made’ Y

Have requlred number of envelopas {file size)
‘bearing full address of the respondents been j
flled7 .

(a) whether the reliefs sought for, arise cut
- of single ceause of actioni >

.(b)'whether any interim reélief is prayed for? g ]

In case an M.A. for condonatlon of delay is

. filed, is it supported by an affidavit of the —

applicaot? ;
‘vhether thls case can be heard by single Bench’ﬁ““*
Any ether p01nt7 |

Result of the Scrutiny with initial of the
scrutlny Clerk. _ '

SectionlOfficer

Deputy Registrar Zéﬁ;’

Regisﬁrar
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Diary No.
keport in the serutiny of Application.
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NO.Of applicantSoooe-o‘u-g.i-!-O... ND.Qf respondentsoii}1..
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SUbJECt.;Q........-....CDO) EEpartment,...-...(NO.--...)

l. Ts the applicétion in the proper from,

(Three complete sats in paper bocks fom Z '
in two compilations) .
2. wWhether name, description and address of all
the parties been furnished in the cause titté?

3. (a) Has the application been duly signed
and vorified, ‘ <>
(b) Have the copies been duly signed,

(@) Have sufficient number of copies of S
) the application been filed, W

4, whether all*tbhe necessary pérties are
impleaded, ' , S

5, Whether English translation of documnets .
"in a language ~ther than English or Hindi-}”
been filed, -

6. Is the application in time, ' ﬂ
(see Ssection 21)

7. Has the vakalatnama/Memo of appearance/
autberisation béen filed,

8. Is the application maintainable, <
(U/s 2, 14, 18 er U.R. B etc, )

9. Ts'the arplicatien accompained by IPN/DD S
] for RS.SO/- |

iy i
-10. Has the impugned orders original/duly attested
legible copy been filed,

Céntd.’.--o-uo.

I
[

han



- CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

INDEX SHEET

0. Now . R N of 199

CAUSE T ITLE - =y - RN DS \’\Q‘\V\Q_\’\s\

VERSUS

£

e e I W e S N o

]

(31 L, " Descripticn of documents. page No.
1. Original Application S - \
| . \n
. . , : P
2. MATERIAL  PAPERS. | | \Tm
3. Vakalat \
4, Objection sheet Y
15, _ - dpare Copies : A_\ SRS
I ISR . A :
6. . Covers, ' _‘ \ ‘\ 5
T X

. [ MM bk by are N"\'W,&WW&MFMQ

t




" j%ﬁ:ﬁﬁ?aéﬁb‘[ilau;ﬂaﬁﬁﬁjifﬁv&kf%fb&uﬂ7é;£ﬂ§é¢$$%;_ (ZEQ
Jiricate b frrd CE Trtetoco Hopd N

“ v
. GENERAL
19- 4-1969 Joined as Upper Division Clerk in the
Incometax Department, _
1974 Promoted as Incometax Inspector,
1984 Promoted as Incometax Cfficer, Group-B.
Enguiry started by the Mandal Revenge Officer,
Vijayawada Urban regarding social status of
the spplicant. _
] o ‘ ' . , '
“;%_. 1- -5-1968 Renounced Christianity and embraced Hinduism.
. 16. 8-1993.  Central Board of Direct Taxes directed the
o matter to be enguired into.
: ‘26- 7-1993  Representation of the applicant.
A ) '
Y 1-10-1993  * Show cause notice issued by the District
L : - Revenue Officer for cancellation of the
R caste certificate of July 1968 and to attend
: pefore Joint Collector on 18-10=1993,
8-11-1993 Representetiion submitted by the applicant.
17-12-1993 The Joint Collector wanting detalls of brothers,
' sisters and their addresses.
4~ 1-1984 Representation made by the applicant requesting
: the District Collector to conduct the enquiry
but not by the subcrdinate officers. ™

-

-2

““HYDERABAD: APPLICANT

D/~ 21-2-1994
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERBBAD BENCH
AT HYDERABAD,
o.no. 22X H ot 1004,
INDEX
Sl.No. Description of Documents relied upon Annx, Page Nos,
i L. ARPLICATION 1 - 13
% Respondent dt:26=T=14yY5~~~+ +n the lst .
3. Memo.No.CON.Vig.A/57/1718,dt:16-8=93, T -8
: issued to applicant by the 2nd respondent II 9 -
| 4, Notice No.Rc.C7.1076/M/91,3t:1-10-1993
4 issued to applicant by the Dist. Collector!
- - office,Machilipatnam, . IIT 10 & 11

5. Representation submitted by the applicant
on 10=11-1923 to the Dist, Collector,
Krishna ‘ v 12 & 13

. Ba Notice No.,Re¢.C7.1076/M/91, dt:17=-12-1993
by the Dist, Collector's Cffice,

Machilipatnam , Vv 14
7. Representation Dt:;18~ 10-1993 of the appli- ‘
cant to the Dist. Collector, Krishna VI 15 ~ 22
8. Representation Dts4-1-1994 of the appli- : _
cant to the Dist. Collector, Krishna VI 23
9. Certificate Dt:7-5~1968, issued by the >
" Harijan Udharak Sangh,Bollarum, VIII 24
" applicantoticn. dt:27-32-1993, submitted by :
T "t -~+~r . Krishna IX. 25
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IN THE CENTRAL ADMINISERATIVE TRIBURAL:. HEBERABAD BENCH
AT HYDERABAD. N |

BETWEEN:

Smt. P,V.B, Suman Manoha, daughter
of M.J. Satyanandam, aged 48 years,
Incometax Officer, Ward 2, Vijayawada. .o, Applicant.

A N D

1. Central Board of Direct Taxes,
rep. by Deputy Secretary, Ad.VII,
CoBcDoTo North BIOCK, NGWDelhi.

2. The,éhief Comni ssioner, Incometax,
Andhra Pradesh, Ayakar Bhavan,
Bashirbagh, Hyderabad.

3. The District Collector, Krishna
District, Mashlipatnam,
Collector,
4.mm3nmt&mMEﬁmmm,Kﬂﬂma
Distrlct, Mashﬂ.ipatnam . Respondent s,

1. Particulars of'the applicant:

The particulars of the applicant are the same as stated

above in the cause title,

| The‘address of the applicant for the purpose of service
of all notices, process etec., is that of her Counsel
Ws. G. Vedantha Rao, P.V. Krishnaiah and A. Giridhar Reo,
ddvocates, No. 4-3-410, Bank Street, Hyderabad. -

2. Particulars of the respondents.

The particulars of the respondents for the purpose of
service of all uotices,‘process etc., 15 the same as statéd

abové in the cause'title.

...2.



€

- 2 -
3e Particulars‘ofuthe order against which the‘application
temades  c.cy. (o7b[rt]qr, Dde [T-12-%2

N I L

. l .

The applicant impugnes in this 0.A. the enquiry initiated
by the 4th respondent to verify the soclal status claim of the
applicant contrary to Sec. 5 of Andhra Prgdesh {Scheduled
Castes, Spgeduled Tribes and Backward Classes) ﬁegnlation of
issue of Community Certificates Act 1993, and contrary to the
direcfion of the Central.ﬁbard of Direct Taxes, that the
District Collector, Krishna, should make an enquiry and_the
applicant questions the propriety and legality of the 4th
respondent seeking to maké an enquiry into the irrelevant aspects

without enquiring into relevant fzek facts which are crucial
- to the soclial status.

4,  Jurisdiction of the TIribunal:

The applicant declares that the mppkicakhomxisxwibixkn
tebeer x Tk bk ko xpre sR Rk xpn e E x SRz xRt xa L ke ik Rk sk rak kv ‘
Erikhunatsxarkyx0REx subject matter of the order against which she

wants rédressal ig within'the jurisdiction of thiS'Hon’ble Tribung—
under Sec.14{1){a) of the Administrative Iribunal act, 1985,
D. Limitations: o

- The applicant declares that the application is within .

the limitation prescribed in Sec.21{1){a) of the Administrative
Tribunal Act, 1985, o

6. Factg of the cases

The facts of the case are as given below:

...5.
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. both the parties moving the Police authorities for custody and

' Therefore, Dr. P. Sumanth Manoha made a false and wild

d)  The applicant submits on this malicious petition filed

- matter of social statué of the applicant.

‘@)  The applicant submits the Mandal Revenue Officer,

€

a) The applicant is a Scheduled Caste being a Madiga by

. caste and Hindu by. religion.

b) The epplicant submits she joined the Incometax Department
as direct recruit Upper Division Clerk on 19-4-1969. The

applicant thereafter appeared for the direct recruitment for

 the post of Incometax Inspectors and was appolnted as Incometax

Ingpector in the year 1974, The applicant was promoted as
Usy) oo

Incometax Officer, Group-B in the year 1984, which post she has

been holding, presently working as Incometax Officer, Group-B,

o Al _ ,

c) ' The applicant submits due to unfortunate circumsuauuca semus

the marriage of this applicant with Dr. Sumanth Hanoha, broke

down irretrevocably and they wére living separately since 1990.

There was a dispute for the custody of the child they adopted,
protection and this has resulted in bad blood between them.
allegations against this applicant to wreck vengeance against

hf¥%, stating that the applicant does not belong to Scheduled

Caste and she is a Christian.

by Dr. P, Sumanth Manoha, the Incometax Department initiated
enquiry and asked the District Collector to enquire into the.

Vijayawada, Urban, and the Sub-Collector made some‘ﬁake—show
enquiries without visiting the natice place of the applicant,
without exsmining therelders of the ﬁillage, without. examining

COC4.



the Pasters of the Chulrches and'without considering the
certificate issued by the Arya Samaj as to the renmouncing
of Christianity by the applicant and embracing Hinduism and
as to the Harijan Uddharak Sangam that the spplicant was
received back into the fold, without going into the other
aspects by merely recording a statement from the applicaﬂt;
Haviﬁg made such perfunctory enquiry, the Collector sent a
report to the Incometax Department that the applicant is a

Christian but not a Scheduled Caste.

£)  The applicant submits at this #tage she made a
representation to the lst respondent stating that the

Digtrict qulectofiﬁgﬁgza regular ard proper enquiry, that
_various relevant witnesses and elders at the natide place

were not examined, that she renounced christianity and

o émbraced Hinduism through Arya Samaj, Sultan Bazar, on 1-5-1968
énd that she is on such renouncing christianity was received
back into the fold of Madiga community as evidenced by the
~cortificate issued by Harijan Uddharak Sangam, Bolarum. That
the decisions of the Supreme Court in AIR ¥976 SC 939,

AIR 1976 SC 1904 and AIR 1984 SC 411 lay down that a Christian
'of Scheduled Castes origin, on his renouncing Christianity and

reconversion to Hinduism will be a Scheduled Caste if he is
(‘-\...,______‘__‘__.,_n

__.4_“_&..—-—--_
s et

1nto by the Revenue Officer That 8 certiflcates were given

by the authorities of the various Temples wherever she worked

that she is a Hindu and the various certificates given by the
Pastors of Various Churches wherever she worked that she is not a
Christian. That the various certlficates issued by the M L.As
establish that she is a Scheduled Saste and these aspects were

not gone into by the Revenue authorities.

...5'



C

g) The applicant submits that the Central Board of Direct
Téxes having considered her representation directed thé

matter should be enquired into, furnishing a fresh report

after affording an opportunity to this applicant. This
decision was communicated by the 2nd respondent to the
applicant vide proceedings dated 16-8-1993, The representation
filed by the applicant on 26-7-1993 and the order communicated
by the 2nd respondent dated 16-8-1993 are herewith filed as

Annexures 1 and 2 respectively.,

h) ~ The applicant submits by proceedings dated 1-10-1993,

the D.R.O. in the Collector’'s Office issued a notice calling
upon the applicant to show cause why the false caste certificate
obtained,by her from the Tahsildar during July 1968 should noﬁ
be cancelled and that the applicant should appear in the

Collector's Office before the Joint Collector on 18-10-1993, @m/
‘ j ‘nO‘IQ Hac M

i) . The applicant submits it is more significant toApotice
issued by the D,R.O calling upon why the certificate should
not be cancelled, as it is based on the preliminary rebort

of the Mandal Revenue Officer, Vijayawada, Urban and the.
Sub-Collector, Vijayawada, against which reports the applicant
made a repredentation to the Central Board of Direct Taxes
that a fresh enquiry should be held and the enquiry made by
the above two officers was a make-show enquiry. The Central
Board of birect Taxes acceded to the request of the applicant
and directed a frésh enguiry, and therefore, the D.R.0. while
issuing show cause notice on 1-10<1993 ought ﬁot to have relied
én the old reports, Therefore the entire enquiry initiated
for the second time after direcﬁion by the 1lst respondént is
vitiated for reliance on the 1st report which ought to have been

shelved. This notice is filed as dmnexure III.

..I.G
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J) The appllicant sibmits the enguiry did not take place
on 18-10-1993 as directed in the notice dated 1-10-1993 and

it was postponed to 8-11-1993,

k) The applicant submits she appeared on 8-11-1993 and
submitted a detailed representation rumning into 8 pages
bringing out all the facts, in particﬁlar bringing out the
factun of the applicant renouncing Ehristianity and accepting
Hindaism through Suddhi ceremony at Arya Samaj, Sultan Bazar,
on 1-5-1968 and that the acceptance of the community of
reconversion to Hinduism as per the certificate issued by the
Harijan Uddharak Sangham, and various other certificates issued
by prqminent members of Madiga community, M.L.As, Ex-M.L.As

and certificates issued by the various templesthat she is
professing Hinduism and various certificates issued by the
Pastors that she does not belong to any Church ete. On that
day the applicant submitted & detailed representation. The
Enquiry Officer i.e.) the Joint Collector, directed this
applicant to submit the genology table of the family which

was submitted on 10-11-1993 enclosing é covering letter. 1In
that letter the applicant made it clear that the enquiry should
be confined to the following aspects to determine the social

status:
1) Whether the forefathers belong to Hindu Madiga caste,

2) Whether there is any evidence with regard to re-

conversion to Hinduignm,

3) Wnether there is evidence as to the acceptance by

Madiga community after such reconversion.

This representation is filed as Annexure IV,

‘.!7
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1) The applicant submits ignoring the vital aspects |
of the enquiry inspite of the representation of thls
applicant, the 4th respondent directed the applicant by his
proceedings dated 17-12-1993 to farnish the full parficulars
of broﬁhers, sistérs, their spouses, their éddiesses,
present residential particulafs ete. , This notice dated

17-12-1993 is filed as Annexure V.

s
m)  The applicant submits it is not her case that she
wésla Hindu by birth or Scheduled Caste by bifth. Her case
is she was bom to Christian parents, but reconverted to
Hinduism renouncing Chrisfianity on 1-5-1968, and therefore,
the question of examining the religion or caste'of her
brothers, and sisters d4id not arise for‘eonsideratioh in
the enquiry. They are irrelevant for tﬁe purpose of
determination of the social status of the applicant but :
yet leaving the essential aspects without enquiry, the

enquiry is being made into1irrelevant aépeets. Howsver , the
Lamplie

.
applicant complegeé-with the requisition and gave the

particulars of the brothers and sisters by her representation

dated 27-12-1993, which is filed as Annexure VI.

'nD_- The applicant submits in those circumstances when the

officers of the Revenue Department are drifting into irrelevant
aspects without examining relevant aspects;%%f;aég“a further
representaﬁion to the 1lst respondent seeking for a direction
to the Director of Social Welfare to make an enquiry into

the matter. Meanwhile as it is 'still pending the applicant
consulted théVCOunsel as to what is to be done in the matter.

The applicant was advised that the State of Andhra Pradesh made

0008
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legislation on the subject of verification of social status
through Act 16 of 1993, called Andhra Pradesh (Scheduled
Castes, Scheduled Tribes, Backward Classes) Rehulations of
issue of community certificates Act 1993 ahd Sub~-8Sac, 5 of
-the aforesald act vests ﬁhe power of'enquiry into the social
status claims in the Bistrict Collector and none else and

the subordinate authorities cannot make an enquiry into

~ that matter inasmuch as if it is found xz in such an enquiry

the social status certificate is false the person concerned
forfelts his job and as well liagble for prosecution under
Sec. 10. Therefore, the legislature entrusted the matter

" to the Head of the District instead of subordinate officers.

o) The applicant submlits under the administrative orders

it is competent for both the Pistrict Magistrate and Additional
- District Magistrate to enguire into ﬁ%ﬁ social status claims
but after promulgation of this Act the Additional District
Magistrate xemk has no such power under the Act,

D) The applicant submits Sec. 5 of the Act 16 of 1993
forbids any officer other than the Distriet Collector to
enquire into the soclal status claiﬁs and eqﬁally the direction
of the 1st respondent is thatl the District Collector should

- make an enquiry. Therefore, the applicant was advised that

the present enquiry is without jurisdiction. The applicant is
also a2dvised that the present enquiry is based on the earlier
reporis which were #@b questioned by this appliéant and that,
therefofe, the enquiry is vitiated and biased. The applicant
1s also advised that the enquiry is not proceeding in terms
of the criteria laid down by the Supreme Court in AIR 1976 SC
AIR 1976 SC 1904 and AIR 1984 SC 411, The applicant's

representations to the respondent that the enquiry should be

sesd
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held by the Distriet Collector but not by subordingte officers
is not acceded to. The representation made by the applicant
on 4-1-1994 that the enquiry should be held by the District

was ignored znd the same
Collector but not the subordinate officers/is herewith filed

l as Annexure VII.

a) The applicant submits that as submitted earlier there

| ia a drift in the enquiry and now the Revenue authorities

making enquiries to the social status, caste and religion
of tha applicant's brothers, slsters and ofher relatives
are not relevant, The gpplicant in these circumstances is
cbmpélled to file this O.A..Having baen subjected té unfair
enquiry in a matter which have a serious conclusion on her
civil service and criminal prosecutioh, she is compélled to
move this Hon'ble Tribunal, having no other remedy, on the

following among other grounds.

"GROUND 8.

1) That the enquiry into the social status at the
hands of the 4th respondent is without
jurisdiction, inasmuch as Act 16 of 1993 came
into force on 8-9-1993 and Sec. 5 thereof vests
exclusive jurisdiction in the Digtrict Collector
for making the enquiries. 8Sec. 5 further
postulates in the Proviso that if the enquiry
into the genuineness of the certificate has
commenced and is pending at the commencement of

~ the Act, the record thereof shall be transferred
to the District Collector, who shall continue
the enquiry. In this case the enquiry was

initiated by the notice dated 1-10-1993 &2 &>

....10.
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3)

- 10 -

6f the District Revenue Officer, directing that
the enquiry would be held by the Joint Collector.
This is after the commencement of the Act, and
therefore, the notice andrsubsequent proceedings

are without jurisdiction and a nullity,

That the case of the applicant was the earlier

_enquiries conducted by the Mandal Revenue Officer

and Sub-Collector are not regular and proper
enquiries. They are perfunctory and i fresh enquiry
should be held which was conceded by the Central
Board of Direct Taxes, and therefore, the issue of
notice on 1-10-1993‘basing on the earlier reports
which were questioned, aﬁd‘calling upon the applicant
to show cause why the social status certificate should
not be cancelled on the‘basis of the earlier feports
itself, vitiates the earlier’enquiry. The enquiry

therefore is void abinitio,

That the direction of the Central Board of‘Taxes’is
that a fresh en@uiry has to be heid by the District
Collector, This directionis in consonanceiwith thel.
‘provisions of dct 16 of 1993, The enquiry is after all
initiated at the instance of the Incometax Department,
that they desired that the enquiry should be held by
the District Coliecter, it ought to have been held by
the District Collector, There is violation of thls
direction of the 1st respondent, and therefore, the

enquiry is wlthout Jurisdiction.

4) That whefe a person claims to be a Scheduled Caste

By reconversion to Hinduism, the enquiry has to be

..Gll
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conﬁnéd o -
a) Whether the ancestors of the applicants were of
a scheduled caste origin i.e., in.ﬁhis case

whether they belong fto Madiga caste of Scheduled

: caggs

b) Whether the spplicant renocunced Christianity

and accepted Hindulsm,

c) - Whether the certificate produced by the applicant
in pro6f of her assertion that she renounced

Christianity and embraced Hinduism is genuine,

d). Whether the certificate produced by the applicant
© in support of her claim that she is received back
into fold of Madiga community is genine. The
enquiry should be made with the Aryasama]
authorities and that they gave the certificate’
thagbs received back into the cémmunity. The
enquiry should be made in the native place with
the elders’bf the community and with the neighbours.
None bf these aspects are being gone into in the
enguiry but the enquiry is being conducted as to
the social status or religion or caste 6f the
applicant's brothers and sisters which are not
relevant., It is not the case of the applicant that
she, her brother, sister together renounced
Christisnity and embraced Hinduism but it is

| gres oF
her case that she after sh%&?enounced Chrlstlanity)*
embraced Hinduism and she was accepted into the

fold of Madiga community and thereby she is a

scheduled caste. The enguiry into irrelevant

. 600120
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aspects 'and:,the ahsence'of an enqulry into relevant
aspects as lalid down by tﬁe Hon'ble Supreme Court
in ATR 1976 SC 939, AIR 1976 S5C 1904 and AIR 1984 SC
411 .is totally vitiated and without jurisdiction.

5) That the applicant's rights under &rt, 14 of the
Constitution of India are violated by unfair,

unreasonable enquiry.

6% That the enquiry affects the fundamental rights of
" the applicant under Art. 14, 16, 21, 39 and 41 of

the Constitution of India.
7.. - Details of the remedies exhausted:

The applicant declares thatche has no alternative

remedies except to approach this Hon'ble Tribunal,

8. Matters not previously filed or pending in any

other Court.

The spplicant Turther declares that the matters
regarding which this application has been made is not
pending before any Court of Law or any authority or any
other Bench of the Tribunal,

9. Interim Prayer:

In the circumstances it is prayed that the Hon'ble Tribun
may be pleased to stay all further proceedings in thé Enquiry
by the 4th respondent, pending disposal of the C.A.

10. HMalp Prayelrs
In the circumstances it is prayed that the Hon'ble Tribu

—
=
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may be pleased to grant appropriate relief declaring that
the enquiry initiated by the 4th respondent as arbitrary,

‘11legal, unconstitutional and violatéwe of &ct 16 of 1993

and without jurisdiction and issue a consequential direction
resiraining the 4th respondent fromlproceeding further with
the enquiry and grant such other relief, order or direction
as the Hon'ble Tribunal deems fit and proper in the

circumstances of the case.

11. Particulars of the postal order in respect of

e

application fees o

"1, No, of I.P.C. QOSQQ_%G%E&.&%}:D.MBM
2. Date of issue of I.P.0. [g-2" 74
3. I.P.0. payable at. & ¢ o- -L—L\TQ\,J\W!?‘VA

12, Detalls of enclosures:
Vakalat, I.P.0. and Material Papers.
RIFTC) H:

I, smt. P.V.B. Suman Manoha, daughter of M.J. Ratyanandan,
aged 46 years, Incomebax Officer, Ward 2, Vijayawada, do
hereby verify that the contents from paras 1 to é are true to
my personal knowledge and belief and that the paras 7 to 12
are believed fto bé true on advice of the Coungel and that I

haﬁe not suppreSSed any material facts of the case.

corr(gén\lotﬂ@ THE%{:ANT. SIGNATURE OF APPLICANT

HYDERABAD:
D/~ 21-2-1994,

To

The Registrar, : ‘
C.RBelddmini strotive Trihunal Hud




DECLARATIONS

~

- (1) The applicant hereby declares that he is not a part to OA/R.P./W.P.
pending before this Tribunal or disposed of by this Tribunal/Erstwhile Tribunal /High" Court of Andhra
Pradesh, m which the same issue or similar controvarsy is/has been ra|sed

The applicant is not a were that 'he is a part to any OA/R.P. pending before this Tribunal

_orthat any OA/RP/WP, has been disposed of by this Tribunal/Erstwhile. Tribunal/High Court of

Andhra Pradesh, in which the same issue or similar controversy has been raised.

(2 'The applicant hereby further declares that persons likely to be effected are impleaded

- as Respondents in this apptication/not impleaded as respondents in this application for the followmg

reasons, .
/ /7
Counjsel for the Appficant ) . . ' Applicant

NOTE : Ahy one appllant authorised by the other applicants may sign the declaration.
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From .

Smt, P,V.B., Suman Manoha, -
Incometax Cfficer, .

Ward II, C.R.,Buildings,
Bandar Road,

Vijayawada,

Andhra Pradesh.

To

The Member (P&V).,

Central bBoard of Direct Taxes,
North Block,

NEW DELHI-110 001.

-

THROUGH PROFER CHANNEL

Respected Sir,

Sub:'Enqﬁiry as to verfication of Social Status
and Caste - Regarding.
1, I most respectfully submit that it appears alreference
was made, based on a complaint given, to the District Collector,
Krishna; to make enquiry as to my social status i.e., whether

I belong to Scheduled Caste or not.

2, 1 submit that the District Collector did not make a
regular and proper enquiry. The enquiry should be made at

my native place or poranki where myfatherresideé last, from

the community eldefs; from the caste elders and from my E
neighbours, who can speak as to my professing Hinduism and

a member of Madiga Community, attending their cefemonies,

rituals etc. Endguiries also should be made from the various
places where I worked, either with the Priests or Trusteés

of the templeé anG as well as with the Paestors in the

christian Churches, to determine whether I am professing Hinduis

or not. None of these essential steps.in the enquiry for deter-

' mipation of social status were followed, but simply a Deputy

rahsildar asked me about the social status to which I submitted-

Qu .24,

.
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certificate issued by Rev. P. prabhakar, Presbytor-incharge

L L]
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a reply that I have been profeséing Hipduism and I am a Madiga
by caste, Therefore, the Sub—Collector Krishna, gave a notice
to me and I have-appeafed before him and requested for time

to submit the relevant documents in proof of my social

status. But without waiting for £he submission of the
relevant documents he appears to have sept a report, based

on which the District Collector, without giving me any

‘hearing appears to have sent his report to the Hon'ble

Member, In view of the above circumstances of perfunctory
encuiry not complying with principaes of natural justice and

making an enquiry a mockery of justice, I am compelled to

file this representation with the relevant documents to

the Hop'ble Member, for consideration,.

3. I submit &ll my ancestors belong to Madiga caste of

the Scheduled Castes and they were Hindus., I am herewith

- enclosing the geneology tabge as Annexure-I, to this

representation.

4, I submit m? parents converted to Christiapity, may be
for the purpose of free education and some job prbSpects

in these days.the inducments held out by the foreign‘
missionaries. So far as I am concerpned I was never baptised.
I was brought up in the Harijar Cherl of Madigas and along
with them I have been professing Hinduism, participating in

the various rituals, ceremonies of Madiga community. The

of Church of South India, dated 14-7-1993 is herewith filed
as apnexure II, which shoWs that I was not‘baptiéed and that
1 was not a member of the Chﬁrch. The certificate issued

by Rev, S5.G. Prakasham, Church of South India; Pastor,

Wy
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poranki, dated 7-7-1993 is herewith filed as Annexure~IIl.
The certlficate glven by Rrev, Thomas Jairaj, Church of South
India, Wesley Church, Musheerabad, Hyderabad stating that I

am not a member of the Church, which is filed herewith as AnmIV.

5. I submit that though 1 have been profeséing and
practicing Hinduism from my birth, in the School Records
mechanically my caste was recorded as Madiga, my religion
was recorded as Christian, based on the religion:uof my
parents. This is a mechanical entry made in the school
records when I was admitted in the Eleméntary School

managed by the Missionaries, This entry of religion and

. ecaste was mechanically carried in the High School and

College records, though I was in practice a Hindu and a
Madiga professing Hindu religion, the school records was
showing me as a christian. Noticing this incoggruity, I
consulted elders as to how the records are to be set right
and I was adv1sed that I should approach Arya Samaj,
renounce uhristlanlty and embrace Hinduism through vedic
Dharma and then thinés can be set right. Acco;dingly I
approacbed Arya Samaj, sultan Bazar, on 1-5-1968 as I was then
resi&ihg at H.No.l-5-69/1, Red Hills, Nampally, Hyderabéd.
I have renounced Christianity, embraced Hinduism. The
certificate issued by the Arya Samaj, Sultan Bazar, is
herewith filed as Annexure-v, On reconversion to Hinduism
after repouncing Christianity. T was received back in the
fold of Madiga Community aé is evidenced by the certificate

issued by Harijan vadharak Sangh, Bolarum, Secunderabad,

'dated 7-5-1568, which is filed herewith as Annxure-vVI.

Ge 1 submit on the authority of the Supreme Court a

christian of a scheduled Caste origin, if he reconverts to

QUV 4 -.4-(



L

1]
(1]
RO
ad
-s

-

Hinddsm and if the community accepts him as its member, he

will be a Scheduled Caste,

i) AIR 1976 SC. 939
ii) AIR 1976 SC. 1904

1ii) AIR 1984 sC. 411,

7. I submit that even if there is a doubt cast over my
social status, in view of the entries in the school records,
this is clarified by my renouncing Christianity and embracing
Hinduism in 1968 and further when the community on such
reconversion to Minduism accepted me as a mémber of the caste
These two documents namely, the documents of 1968 issued by
the Arya Samaj, Sultan Bazar and Harijan Uddharak Sangh,
Bolarum, Secunderabad, conclusively establish that T ém'a

Scheduled Caste,.

8. I submit my marriage with a Christian was egually tie
subject matter of a suspicion that I was a Christian., The
marriage was performed initially on 23-6-1973 in a Pandal
pefore my house as per the customs and practices of Madiga
community. Since my husband was a Christian, he wanted

the marriage to be regularised in a Christian way,'aﬁd
therefore, it was again .performed on 25-2-1974 and I submit
that a marriage with a Christian is not conclusive, that 1

am a Christian. Under Sec. 4 of the Christian Marriage Act,
there could be a Christian Marriage if either of the spouses
are christians. The certificate issued by the Christian
Leadership Training Centre,uTheological Séminary, foﬁndéd in-'
1905, is herewith filed as Annexure-VII. Moreover this

marriage took place subsequent to my appointment.

w V nosil
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9. I submit I am professing Hinduism from inception is
evident from the following documents herewith filed from

the Pujaries concerned, from the various places I wecrked.

a) Ce:tificate’issued by Pujari of Sri Kashi
Vishweswaraswamy Temple, Govérnérpet,
Vijayawada,'és ADn VIII,

b) Certificate issued by the temple Pujari
éri Shirdi Saibaba Bhaktasamajam, Vijayawada,

as Annexure-IX.

c) Certificate iésued by Valmiki Shramam,
' Vijayawada, filed as Annx. X.

d) Certificate issuec¢ by Sri Uma Ramalingeshwara-
swamy Temple, Jampet, Rajshmundry, filed as
Annx XX .XI, ‘

e) Certificate issued by permanent Trustee of

Sri Devi Trust, Nizamabad, filed as Ann . XII.

£) Certificate issued by Pujari of Chabramgudi,

Nizamabad, filed herewith as Ann.XIII.

@) Certificate issued by Sri Bobbili veedhi Hanuman.

Mandir, Nizamabad, filed herewith as Ann,XIV.

. h) certificate issued by Sri Durga Bhavani Temple
Committee Bowenpally, Secunderabad, ‘filed herewith

as Annx, XX XV,

These are the cértificates from the wvarious places
where I have worked, which establish conclusively that I

havé been professing and practicing Hinduism throughout.

10. T submit that Madiga caste people are known as

Arundhaties, There is an organisation for these Madigas

@3£>” «e6u,
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or %rundathies at Vijayawada, Known as Arundhati Seva Sangham.
The certificate issued by Arundhatheeyas Seva éangh, that I
am é life member of the orgénisation, is herewith filed as
Apnexure-XVI. Ounly the persons belonging to Madiga or

- -

Arundathi caste are members of the organisatioh, a caste
orga ISHtISW?—Q—g_g_g_;_g_¥_¥_g_¥_;_4_g_g_7
i1, I submit that I am also filing the certificate issu&

by the caste elders of Poranki, where iz my father last resided
that T am following the customs and rituals and that I am

a follower of Hindu religion. The same is herewith f£iled

as Annexure-XvII. '

I am filing herewith the certificate issued by

Tahsildar, Vijayawada, dated 1-7-1968 that I belong to

Adi Apndhra caste anu cuwe o~
- = we vecalled

Malas and lMadigas are known as Adi andhras inm Andhra Prgdesh
and as Adi Pravidas in Madras State, This is filed as

Apnexure=xvIiI. : B

I am filing the certificate issued by Smt, T.N,3adia-
laxmi, former Minister of Anchra pradesh, who is the President
of Babu Jagjivan Ram Welfare Association, Andhra Pradesh,
that T am a Hindu and belong to Madiga community. This is
filed as Annexure-ﬁlx. I am also filing the certificate issued
by C. Narayana, Ex-M.L.A, President of Babu Jagjivan Ram
All Inéia Samatha Movemeat, Andﬁra Pradesh Branch, Hyderabad,
that I am a Scheduled Caste belongiﬁg to Madiga caste and I
am practicing Hinduism, as Anpexure XX. I am filing the
certificate issued by Dr. M. Jagannath, President, A.P.

State Bandhu Seva Mandali, Hyderabad, which is an organ;éation

P
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of Madiga community. This is filed as Annexure XXI,

I am also filing the certificate issued by Souihern States
Adijambavas and Arundhatheeyas Federation, Andhra Pradesh
Branch, of the fact that I belong to Madiga caste and I am
professiné Hinduism and I am associated with the organisation,

This is filed as Ann. XXTI.

I am also filing the Certificate issued by Andhra
?radesh Scheduled Casfes Welfare Association, Krishna Dist,
Branch, Vijayawada, to the fact that I am an active member
of the Association and that I bkelong to Scﬁeduled Caste,

This is filed herewith as Apnexure XXII,

12, ' I submit that I joined the service on 19-4-1969 and

I was a Scheduled Caste, as évidenced by:

a) The Certificate issued by Arya Sémaj, Sultan
Bagar, Hyderabad, on 2-5-1968, (Anpx-V)
b) Certificate issued by Harijan Udharaka Sangam
on 7-5~1968, (AnnxQVI)
c) 'Caste Certificate issued by the Tahsildar,
Vijayawada, on 1-7-1968, (Annx~XVIII)
and the various documents submitted by me now from 6ur
caste organisations, caste eld;rs, establish that I am a
Hindu and a Scheduled Caste. The certificates submitted
bf me from the ?astoré disclose that I am Bot a member of

any Church, The certificates issued by Temple Pujaris at

various places that I have been professing and practicing

Hinduilsm,

13, I therefore, pray that the epquiry initiated against

me as to the verification of my social status may be dropped

-
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or in the alternative-all the documents now filed by me may -
be enguiried into and the various persons that issaed the
rcertificates may be examined to arrive at the truth of my
assertion that I belong to Hindu Madiga‘caste and I have
been professing Hindu religion and that I am indmsputably a
Scheduled Caste, The ériginals of the documents will be.

produced at the time of enquiry.

14, I pray that the Hon'ble Member may give sympathetic
and humanitarian consideration to my representation, for which

I shall ever be grateful.

Thanking you,
Yours faithfully, .
VIJSAYAWADA: ‘ sd/-

Dt:26-7-1993. (SMT. P.V.B.SUMAN MANOHA)

fncl: As above,

aAdvance copy submitted to the member, personnel of Vigilance.

// TRUE COPY //
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r o o ' GGVERNMENT OF INDIA

OFFICE OF THE CHIEF COMVYISSIONER OF
INCOME~TAX., .

andhra Pradesh, Aayakar Bhavaa, -
Basheerbagh, Hyderabad-4.

CONFIDENTIAL.

Ref.Nc.Con.vig,A/57/1718 Dt:16-8-1993,

" MEMORANDUM.

Subs Verification of social status-Smt.P,V.B.
Suman Manoha, I.T.O.-Reg.

" Ref:; 1, Her representation d£.26~7-1993 to the
- mmEEg Member (P&V) C.B.D,T.,New Delhi.

2,Board's D,0.Dt.5-8-1993 to the C.C(I.T)..
A.P,, Hyderabad,

With reference to the above, the I,T.0. is hereby
informed that at the directions of the C.B,D.T., her répresen—
tation'cited at (1) above has been forwafded to the'Disfrict
Colléctor, Krishné, Méchilipatnam - xvide this Office letter
of even date —'for furpnishing a fresh report after affording
an opportunity of personal hearing and taking into accoﬁnt
the relevant factors‘ﬁf the case.: |

sd/~
(x.v,I.. Narayana Rao) ,
Dy. Conmissioner of Income-Tax,

(H.Qrs.) (Admn.) & {(vig),
0o/o C.C. (I.T)., A.,P., Hyderabad.

To

Smt. P.V.B.Suman Manoha,
I.T.0., Ward-2, Vijayawada.

Copy to Sri D.M.L,Malbotra,'Dy.Secretary;Ad.VII,CBDT,
‘North Block, New Delhi for information.

// TRUE COPY //
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ANNEXURE=-IIT,

Rec,C7,1076/M/91, Krishna Ddllector's office,
Machilipatnam, dt,1-10-93,

NOTICE

Sub: ~ Caste Verficiatioﬁ-xrishna Dist.AVérification
of social status of Smt.P.V.B.Suman Mancha
Income Tax Officer-Enduiry - Req,

Ref: 1. M.R.0., Vijayawada (U} D.Dis.932/92,
dt,11-11-92,

2. Sub Collector, Vijayawada D,Dis,.4086/91,
dt,17-2-93,

3) Lr.No.Con.Vig.A/57/1715, dt:16-8-93 of the

) e
The enquiries conducted by the Sub-Collector,
Vijayawada and the Mandal Revenue Officer, Vijayawada (Uxban)
into the social. status of Smt, P.V.B. Manéha, Income Tax
Officer, Machilipatnam/Suman revealed that the individual
belongs to Christian Madiga by caste. She has thus claimed
hereself as Hindu Madiga (S.C.) and secured employment under

Scheduled Caste quota by producing £alse caste certificate,

Hence, Smt. P.V.B.Suman Mancha, Income Tax Officer,
Machilipatnam should explain why the false caste certificate
obtaihed by her from the Tahsildar, Vijayawada during July, 1968

'should not be cancelled., She should submit her written
explanation within a period of 15 days from the date of receipt
of this notice. She may represent-her case in‘person'if she
so desires before the Joint Collector & Additional District
Magistrate, Krishna, Méchilipatnam who is the Enquiry pficer in
this case along with the documentary evidence if any available
with her on the 18th day of Cctober, 1993 at 11-00 A.M. in

Joint Collector's Chambers at Machilipatoam, failing which

" - ..11.'
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it will be construed that she has no explanation to offer

and orders cGeemed fit will be passed on the material available
on record in this office, Copies of the enguiry reports of \
the Sub Collector, Vijayawada and Mandal BE Revepnue Officer,
Vijayawada(Urban) ame éent herewith foﬁ informatiob.

8d/-M,Subramanyam,
for Collector, Krishna,

TG LG saer e - o

¢
n

sd/-
MHHEC for COilecéor
To |
Smt. P.V.B.Suman Manoha,
Income Tax Officer,

ward-1I, C.R.Buildings, Bandar Read
vijayawada (By R,P.AD).

'Copy to Chief Commissioner of Income Tax,

A.P. Aayakar Bhavam,
Basheer Bagh, Hyderabad for information,
Spare Copy to C7. Asst., K.C.O.,

/7wy copy s//
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. ANNEXURE-IV.
TO
The District Collector,
Krishna,
MACHILIPATNAM.
gir,

Subs ves ..LJ.J.\‘-.; ——
Enguiry - Regarding.

Ref: (1) The notice is Rec.No.C7. 1076/
M/91, dt:1-10-1993,

(2) My egplanation submitted on

14 1mA7

In continuation of the enquiry conducted by the Joint
tollector on 8-11-93, I submit the following for consideration
and appriciatioﬁ.

My contention is that, to determine whether I belong to

HINUW sruneaw— - o
+ +hrams hasie factors are to be

examined. . . S

(1) Whether my fore fathers belong to the Hindu
Madiga Caste,

(2) Whether there is any evidence with regard to my
feconversionrto my original religion on attaiﬁing
majority inview of my school/college records showin

me as a Christian.

(3) Whether there is any evidence to show that i have
been accepted by the Madiga Community into its fol
on my re-convertion.

With regardé to the requisition no. (I), I submit that

my fore fathers lived originally as Hindu Madiga at the vill
Hanumantuni'palem, Nandigama Mandal, anc now none of  them ar
alive including my oOWD father, his brothér and sistef, and
cousin of them by name smt. Elpule Venkamma D/oc.Late Manda
veeraiah and W/0 late narasaiah, Hanumaotuni palem,Nandigém

VL
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" £he death of my father in 1963 and after attaining majority
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Mandslam aged about 80 years alone is alive at Hapumantunipalem
my native village, The fact that my forefathers belonged to
Hindu Madiga Caste can be enquired either from her or from

the revenue records (Genelogy tabde of father is endorsed).m

Regarding the requirements at 2 and 3 I have already
submitted the necessary certificates from the concerned aut-

t= wranf af my reconvertion and acceptance by the
Madiga Community in to its fold on re-couuvee .o

XTIV and XV epnclosed to my explanation submitted on 8-11-03,

As regards my S.S.L.C. Certificate, as I have already
submitted that I have lost it, the T,C. Given by the college

mgy be accepted as it is nothing but, the carried forward

school‘record which shows my caste/religion in my school as

well as college (submitted already) .

T further submit that it is me who contend that, after

1 have decided for myself and reconverted to me original
religion by Vadig Cermony at Aryasamaj, Sultanbazar; Hyderabad
and have been égcepted pack into the fold §f the Hindu Madiga
Community. The evidences submitted by me in this regard may
be considered and accepted that I belong to & Hindu Madiga
Community.

T further submit that the issue in guestion is rggard'
my convertion to Hinduisum which pertains to me alone and my
sisters and brothers may have no relevance whatsocever with w

above issue.

In view of the above the explanation offered by me m

be accepted and appricated.
: Yours faithfully,

sd/- -
: (smt. P.V.B.Suman Manoha)
vijayawada, )
Dt:10-11-93, '

: // TRUE COPY //
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ANNEXURE=V.

Rc.C7.1076/4/91. ’ Krishna Collector's officé,
, Machilipatnam,Dt.17-12-1993.

NOTTICE

Sub: CASTE VERIFICATION - Krishpa District -
verification of social status -of Smt,

B1YaBafunan Mangha,  Tacemg Tex officer,

Ref: Your representation dt,10-11-1993,

- During the personal enquiry conducted by the Joint

Collector, regarding the verffication of social status of

Smt. P.V.B.Suman Manoha, Income Tax Officer presently working

at Vijayawada‘ 5mt. syaman f’la‘[]o{lﬁ 114 SUAIIL W elTv hite ettt 7 =

'particulars_of her brothers and sisters and their spouses

for the perssal of the enquiry officer. But in the family

tree particulars given by her, the addresses and present
reasidential particulars of her brothers apd sisters are not

completely furnished,

Hence, Smt, Q.V.B.Suman Manoha is hereby directed to
furnish the'correct and complete address particulars like
gurname and names of the spouses with Door No., Street name
locality and present reéidential place etc.., immediate1§ for

conducting further esquiry in this matter,

sd/-Neerabh K. Prasad,
Joint Collector, Krishna.

sd/-
for Jt. Collector.
To

'Smt, P.V.B,Suman }Manoha,

Income Tax Officer, Ward-II,
¢.R.Buildings, Bandar Road,
vijayawada-2 (By R.P.P

Copy to the Chief Commissioner of Income Tax, A.P.Ayskar Bhave
pasheerbagh, Hyderabad->00 004 for information and

necessary action,

// TRUE COPY /7
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ANNEXURE~-VI,

To
The District Collector,
Krishna, -
Machilipatnam, -
sir,
Sub: Verification of Social Status-Enquiry-
Regarding.,.
Ref: The notice is Rc.No.C7.1076/1/91,
dt.1-10-1993.
1. With reference to the aforesaid notice, I herewith

submit the written explanation as desired,

2. T deny the allegations against me that I belong to

Cchristian Madiga, but I claimed as Hindu Madiga, that I

secured employment under Scheduled Caste quota by producing

‘false Caste Certificate.

3. .I submis the enguiries referred to in support of
the aforesaid ‘notice afe no enquiries, in as such as an
enquiry as to social status should have been made at my
pative place.in which the community elders, mg peighbours
ought to have'beén.examined to ascertain whether I
professedAHiﬁduism, whether I am a member of Madiga
commuanity partiC1Dat1ng in various customs, ceremonies,
rituals of the community. The enquiry should have been
extended to ascertain from the various Christian Churches

and Hindu Temples in ‘the places I worked as to whether I

am professing Chrlstianlty or Hinduism, There was no such

oral enqulry requlred to determine the social status but

there was some casual interrogation without giving me a
proper oppurtunity to produce all the relavent and the

germine documents and £herefofe 1 sought from the Income
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Tax Department a denovo fullpledged enquiry. Therefore
the pnotice issued to me based on such perfunctory enquiry
which effects ny livelihood is misconceived. I depy all

the allegatioﬁs,

4, I submit that the sin cormitted by me appears to be
that my parents who are of Scheduled Caste origin 1. ‘e. who
belong to Madiga Community happend to be converted to Christi-
anity, may be due to certain inducement held out by the
foreign missioneries during the British Regime, which was

not uncommon in India or otherwise many of the so called
convert Christians now would have continued as Hindus, This
4is a Historical Truth one could rationally analyse a Scheduled
Caste who were treated as an untouchables, then and now,

who are in the lowest social status of the Indian Society,

who are,hostac1sed, who are economically culturally subjagated
or forced to convert to Christianity, probagly for a morsel

of food or other economic interest. This is an undeniable

fact of Indian History. My parents are owe of those vittims.

5. I submit that it is wrong to presume that a child
born to Christian parents 1s invariably a Christian. IBb

| Chfistianity‘fhere is what is knownras cermony of "gaptism"
through which alone oné could become a Christian but not

" ptherwise.

6. T submit I was ne&er Baptised, 1 wasS born and

brought up in a Harijan Cherry in the outskirts of the

village that is ip a madiga Cherry, among the member of

Madiga Community most of whom proiess and practise Hinéuism.

1 was attracted to more Hindu Temples, tenets of the members—-

of my commupity among who 1 was born and brought up.

Q\i_/. ..1700
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7. 1 submit that from my childhood I have been professing
and practicing Hindu religion and I am a member of Madiga

Caste.

Be _ I submit that to establish my claim that I was not
Baptised and that I am not professing Christianity I am

herewith furnishing coples of following certificates:

a) The Certificate issued by Rev.P.Prabhakar,
Presbyster-incharge of Church of South India;
vijayawada, where I am presently working,

dated 14-7-1993 which is marked as'Annexure—I.

b) The Certificate dated §-7-1993 issued by
Rev,S,G.Prakasam, Church of South India, Pastor
poranki. This is marked as Annexure-II. |

c) The Certiﬁicaté déted 19.7-1993 issued by
Rev. Thomas Jai Raj, C.5.1. ﬁesley'Church,
Musheerabad, Hyderabad, This is marked as

Apnpnexure-TIT.

d) The Certificate dated 30-7-1993 issued by
Rev. K.A.J. Christopher, Presbyter-incharge of
¢.5.I. Shakkarnagar, Nizamabad. This is

marked as Apnexure-IV.

9. I submit that the above Certificates are issued by

1ocal Churches where I worked during my tenure,

- 10, T submit that I heave been professing Hinduism £rom

inception'is evident from the followdng documents herewith
filed from the pujaries concerned, from the various places

1 worked.,

re e



ad
L 1]

|
@
L 1]
Ll

a) Certificate issued by pujari of Sri Kashi Viswes-
wara sﬁamy Temple, Government, Vijayawada-

Annexure-v,

b) Certificate issued by the temple pujari

Shri Shiridi Saibbkba Bhaktasamajam, Vijayawada-
hlla et g B of = PN ¥ 4y S

c) Certificate issued by Valmiki'AShramam, Vijayawau=-*

Annexure~vVIiI,.

d) Certificate issued by Sri Uma Ramalingeswara Swamy

Temple, Jampet, Rajahmundry-Annexure~VIII.

~e) Certificate issued by permanent Trustee of

Sri Devi Trust, Nizamabad-Annexure-~IX,
£) Cettificate issueo vy pujuea -

Nizamabad-Apnexure-x,

g) Cettificate issued by Sri Bobbili Veedhi Hanuman

Mandir, Nizamabad-Annexure-=-xi,

h) Certificeste issued by Sri Durga Bhavani Temple

Committee, Bowenpally, Secunderabad-AnneXure—ﬁII.

These are the certificates from the wvarious places
where T worked, which establish conclusively that I have

been professing and practising Hinduism throughout.

11, I submit that myself and my ancestors belong.to
Madiga cormmunity of Scheduled Caste. I am herewith submit

ing the Geneology table which is marked as Annezure-XIII,

12, 1 submit that when I was a child and when I was
admitted in the village elementary school, Thotaravulapadu
Nandigama Taluk, Krishna District, it was recorded mecha-

nically as é Christian. This ig not out of my volition,

w -.19.}
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This is a mechaniqal entry. Since my parenté by'then-got
converted to Christianity the Head Master concerned might
have recorded my religion as Christian and Caste as Madiga
instead of my religion as Hindu and Caste Madiga. This
initial wrong entry got mechanically carried out in High
School and College for which there is neiﬁher my consentr

nor volition nor I could be held responsible.

i3, I submit thaﬁrl have evidences that in real life

T am a Hindu professing Hinduism, practising various customs,
rituals and practices of Madiga Community, but the |
scholastic record show that I am a Madiga‘ﬁy Casté and

Christian by religion. There was thus a controversy.

i4, V\I, therefore, on the advice of the elders and to
satisfy my COnéience, T have renouncead Christianit§ and
publically and openly embraced Hinduism through the Vedic
Ceremony at Arya Samaj Sultan Bazaar on 1-5-1968 as I was
then residing at H,No. 1-5-69/1, Red Hills, Nampally,
Hyderabad. The certificatém dated 2-5-1968 issued by Arya

Samaj, Sultan Bazaar 1is herewith filed. as Annexure-XIV,.

15, 15 submit that Consequent on my regouncing christia-
nity and embracing Hipduism T was received back in to the
fold of Madiga Community of Scheduled Caste., I am
herewith furnishing Certigicate dated T-5-1968 issued by

the Harijan Udharak sanch, Bollaram-Anpexure~xX¥.

6. T submit that it is a well settled law as laid

down by various Supreme court decissions, that a christian
whoge ancestors are Scheduled Caste, if he reconverts into
Hinduism and iflhe is acceﬁted by the‘COmmunity on such .

recopversion in to Hinduism will pe a member of Scheduled

caste Community. @nyf

..20,,



"
L)
[y
o
.-
»

al A,I.R. 1976 S8.C. 939 {Copy enclosed)
b) A,I.R. 1976 S.C, 1904 (Copy enclosed)

c) A.I.R. 1984 5.C, 411 (Copy enclosed)

17, a) I submit that Madiga Caste people are known as
Arundhatiyas.' There is an cor¥ganisation for thésa Madigas
or Arundhatiyas at Vijayawada, khown as Arundhathi Seva
Séngham. The Certificate issued by Arundhathi Seva Sangham

that I am 2 life member of this organisation, is herewith

de bl etk MRS DRI A a2 GA e o AW e W [y e g - e - .
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or Arundhathi Caste are members of the orgapisation, & Caste

organisation.

b) I submit that I am alsoc filing the Certificate
issued by the Caste elders of Poranki, where my father
1ast resided, that I am following the customs and rituals
and that I am a follower of Hindu Reeligion. Thesame is

herewith filed as Annexure-XVII.

¢) I am filing theACertificate issued by Smt; T.N.
Sada Lakshmi, former Minister of Andhra Pradesh, who is
the President of Babﬁ'Jagjivan Ram Welfare Associatioﬁ,
apdhra Pradesh, that I am a Hindu and belong to Madiga
Community. This is filed as annexure-XVIII. I am also
filing the certificate issued by sri C.Narayana, Ex-MiL,A,
president of Babu Jagjivan Ram All Indis Samatha Movement,
apdhra Pradesh Branch, Hyderabad, that I am & Schdduled

Ccaste belonging to Madiga Caste and I am Practising Hinduism,

_as Annexure-XIX, I am filing the Certificate issued by

Dr. M.‘Jagannadh, president, A.P.State Randhu 8eva Mandali,
Hyderabad which is an organisation of Madiga Community.

This is filed as Annexure-X¥. I am also £i1ing the Certifi-
cate issued by Southern states Adi Jambavas and Arundhateeyas

o
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Federation, Andhra Prad?sh Branch, of the fact that I belong
to Madiga Caste and I am professing Hinduism and I am asso-
ciated withlthe Organisation. Annexure-XXI. Certificate
issued by Shri Devineni Rajasekhar (NEHRU) M,L.A,,Kankipadu

constitutency, that I am a Scheduled Caste belonging to Madiga'

Commanity, and I am pradtising Hinduism as Annexure-XXI(a).

Certificate issued by shri B.S. Jayaraj, Ex-M.L.A,, and pre-
sident of TP, Vijavawada Urban that I.am a Scheduled Caste
belonging to Madiga Caste, and I am practising Hinduism as

Annexure~¥XXI (b)

d) I am also filing the certificate issued by
Andhra Pradesh Scheduled Caste Welfare Association, Krishona
District Branch, Viéjayawada, to the fact that I am an_active
member of the Association and that I belong to Scheduled

Caste., This is filed herewith as AnnexXure-xXXIT,

18, T submit that I joined the service on 19-4-1969

and I am a Scheduled Caste, as evidenced by:

a) The certifdécate issued by Arya Samaj, Sultap

Bazar, Hyderabad, on 2-5-1968 (Annexure-Xiv)

b) The certificate issued by Harijan Udharaska
Sangam on 7=5-1968, (annexure-Xv)
c) Caste Certificate issued by the Tahsgildar,

Vijayawada, on 1-7-1968, {Annexure-xXxXIIT).

. and the various documents submitted by me DOW from our

Caste Organisations, Caste elders; establish thet I am &

Hipndu and a Scheduled Caste. The certifidates submitted

by me £rom the pastors aisclose that I am not a member of

any church and -the certiflcates issued by Temple pujaris

at varlous places that I have been professing and practlslng

i ..22.,
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19, I submit &n inference appears to have been drawn that

since my marriage was performéd with Sri Manohé~under Christian
marriage Act fhat‘I am a Christian, but not Hindu. Under
Christian marriage aAct if either of the 3pouées are christians
the marriage can be performed under Christian marriage Act.

I am a Hindu and my husband'is a christian and my husband

party insisted for a christian marriage and therefore I had

no other §o. It is not uncommon in India that persons of

the same caste‘thoﬁgh belon§ to different religion marry.

That is what happend in my case., Therefore the marriage of a

the other spouse who is Hindu is a Christian (extract of sec.4

of the India Christian Mérriage Act is enclosed).

20. ‘I therefore pray that the enguiry inisiated against

- me as to & the verification of my social status may be

dropped in view of all the documents now filed by me an insight
of which iands one at.the truth of my assertion that I belong
to Hindu Madiga Caste and I have been professing Hindu religion
and that I.am indisputably a Scheduled Caste. The originals

of the documents will be produced at the time of enquiry.

Thanking you,
vours faithfully,
sd/~
. (SMT, P,V.B. SUMAN MANOCHA)
VIJAYAWARADA,. :

DATE: 18-10-1993
8=11-1993. N

/7 TRUErCOPY'//
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2 > ANNEXURE VII.
To _
The District Collector,
Krishnag Digtrict,
Machilipatnam.
gir,

Subs Enquiry into social status by Competent
Authority - Request -~ Reg. '

I submit that an enquiry has been initiated to
enquire into my social status - whether I belong to Scheduled

Caste or a Christian.

2. I submit that Sec. 5 of Act 16 of 1993 forbids any
officer other than the District Collector to enguire into
the social status claims. In my case the Joint Collector,

Machilipatnam, Krishna District is conducting enquiry based

on the earlier enquiries conducted by Mandal Revenue Officer.

3e I submit that as per the said Act, the Joint Collector

is not the competent authority to conduct the enquiry.

Therefore, I request your goodself to conduct the enquiry.

Thanking you,

Yours faithfully,
84/~ P.V.B.Suman Manoha.

/True Copy/
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Regd,.No.275 of 192858
HARIJAN UDHARAK SANGH

H;N6.1735; Risala Bazar, Pensionpura, Bolarum,
Secunderabad-10(A.P)

G.U. DHONDIRAM J.N. PEEREAH " "R.S. GAEKWAD

“Chairman Vice-Chairman General SecretaryfTeasur
: Ex~Cantt, Board Member.

Date: £7—551968.

CERTIFICATE

This is to certify that Kum Manda Vijaya Bharathi
Daughter of Shfi Manda S§thya Naﬁdam aged about 20 years.
a resident of H,.No.11-5~69/1, Red Hills, Nampaili, o b
Hyderabad, Whose Ancestors belongs to MADIGA Community
of the Scheduled Caste Denounced Christianity and
Publicly Embraced HINDUISM thrfough VEDIC DHARMA on
1-5-1968 -as éer the Certificate issued by the Arya

Samaj Mandir, Sultan Bazar, Hﬁderabad, vide Certificate

issued by them Dated 2nd. may, 1968. As such she is

ACCEPTED and Received Back into the fold of the 'MADIGA!
Community i.e. Shwzr Scheduled Caste and to this She is
Entitled to Participate in all FESTIVALS & RITUALS of

the Community as a FULL MEMBER of the Caste.

sd/-

( G.U. DHONDI RAM )
SHATIRMAN

// TRUE copY // - -
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To

The District Collector,
Krishna,
Machilipatnam.

Madam, ,

Sub:- Caste verification -~ Xrishna District-
Verification of Social Status of
Smt, P.V.B., Suman Manoha, I.T.O..

Vijayawada - Enquiry - Regarding.

Ref:- J.C's Hotice in RC. 7-1076/M/91,"
dated 17-12-1993, '

With geference to the aforesaid notice, I herewith

- submit the informution requéred in the Annexure enclosed.

In respect of item No.s. 1,5,6 & both the parents=-
in-law have expired and there is nobbdy tec contact in

those places,

In respect of item No.2 My brother and his father-

in-law also expired, However my sister-in-law's present

.address is furnished.'

In respect of item No.7 the father-in-law of my
brother is no more and my boother's’present refidential
address is furnishéd, |

1 once again request that the information filed by
me may be accepted and appreciated.

Yours faithfully,

s4/- ‘
(SMT. P.V,B. SUMAN MANOHA)
(BEX. '

DATE:27-12-193,

?M%//-/% TRUE CCOPY //
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N THE CENTRAL ADMINISTRATIVE TRIBUNAL HYLERABAD BENCH &T HYDERASAD \
0+A.NO. 235/94. )

: Date of Orders 4-3-94. }
Betweens l
%

Smt., PeVeBeSuman Manoha - . ' N
. .e 2dpplicant, \

and _ N

1. Central Board of Dhrect Taxes

rep. by Deputy secretary, Ad.vIl
¢.B.D. T, Noxth Block, New Ialhi.‘

7 The_Chief Commissioner, Income tax,

e im Lhr A

'3, The District Collector, Krishna Dist, - - — -
Machilipatnam,

4, The Joint Collector, Krishna bist,
Machilipatnam, : : :
.e Respondents.

Eor the npplicant: Mr,G,vedantha Rao, Advocate

“nr the Respondentss Mr N.R Devraj, Sr.CGSC.

o llaf QNI AUm wany — — -~

- - - '_5._.'{,'?:-‘*’_*_- -Fnr RB_&_F'
THE HON?BLE MR,JUSTICE vl.NEELADRL RZ : vICE CHAIRMAN
AND

CORAMS

THE HON'BLE MR.A¢B,GORTHI ¢ MEMBER( ADMN)
| . The Tribunal made the foblowing-Orders~
Notice before admission. Status-quo as on today
until further orders. FPost on 8.3,1994 at 2.15 p.m.

frrtat

Deputy Registrar(J)cC.

To
1. The Deputy Secretary, Ad.¥VII,
Central Board of Direct Taxes, CiB.D.T.pjorth Block,New Delhi.

2, The Chief Commissioner, Incometax, AP,
Ayakar Bhavan, Bashirbagh, Hyderabad.

3, The District Collector, Krishna Dist. Machilipatnam.
4, The Joint Collector, Krishna Dist, Machilipatnanm.

5. One copy to Mr,G.vedanta Rao, Advocate, CaTe.liyde

6. One copy to Mr,N.R.Devraj, Sr.CGSCeCAT.Hyds "

7. One copy to Mr, D.Panduranga -Reddy, spl.Cojnsel for AP GOV LCAT, =

]

8, One spare CODPY.

pvm
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0.A. No. 235 of 1994

Between

P,V.B,.Suman Manoha .o Applicant

and

Central Board of Direct Taxes
represented by Deputy Secretary,Ad. VII
c.B.D.T., North Block, New Delhi

and three others | .. Respondents
R ~l L_
ﬁQEN&ER—dhE;DA¥lT FILED ON BEHALF OF THE RESPONDENTS 1 AND 2 -

1, P.Radhakrishnan, S/o S.Ponnuswamy, aged about 56
years, Occupation: Government Service do hereby affirm and
atate as follows:
1. I am the Chief Commissioner of Incometax, Andara Pradesh,
Hyderabad and Respondent No.2 and as. such I am fully acquainted
with all facts of the case. I am filing this Counter Affidavit

" on behalf of the Respondents 1 and 2 as I have been authorised

to’do s0. The material averments in the O.A. are denied save
those that are specifically admitted hereunder. The applicant'
is put to strict proof of all such averments except those that
are specifically admitted hereunder:

!P.
kY

- me o pe— S
- . ;é.

1 and 2 submit as under: 4

1) The applicant is impugning the inguiry initiated by (ﬁ
I’

the 4th respondent to verify the social status claim of the .

applicant on the grounds, inter alia, that it was contrary (
to the direction of the Central Board of Direct Taxes that

the Dlstrlct Collector, Krishna District should make an :
enqg;ry. The applicant avers that the Incometax Department J;wk
asked the District Collector to inguire into the matter of the/
social status of the applicant, on a malicious petition, and -
that the Collector sent a report, based on a perfunctory
enquiry, tothe Incometax Department that the applicant is a
Christian but not a Scheduled Caste candidate. The applicant v

Page No.1 '
Corrections: Al ‘
DEPONEN
HNAN)

P RADHARERIS
g’Chmecwnnuumerofhwcmewx
‘ Andhra Pradesh, Hydersbed.
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b

R ’ .
g. niniy c&’aa
Asst, Commissioner of Income-tax Z}
(H. Qrs.) (Vigilance)
BYDERABADA4,
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“to present her case. This was in view of the représentation of|

avers that she made a representation to the 1st respondent (the
Central Board of Direct Taxes) that the District Collector make
a regular and proper enguiry and that the Central Board of
Direct Taxes, after considering the representation, directed
that the matter should be enquired into and a fresh report be
furnished after affording an opportunity to the applicant.

The applicant avers that the show cause notice dated 1-10-1993
issued by the D.R.O. calling upon the applicant why the false
caste certificate should not be cancelled was based on the old
reports and that the entire enquiry initiated for the second
time is vitiated for reliance on the 1st report which ought

to have been shelved after direction by the 1st respondent for
a fresh enguiry. The applicant further avers that she made a
further representation to the 1st respondent seeking for a
direction to the Director of Social Welfare to make an enquiry
into the matter as the Officers of the Revenue Department were
drifting into irrelevant aspects without exémining relevant
aspects. The applicant also avers in ground No.Z2 on page 10

of the 0.A. that the enquiry is void abinitiofias the earlier
enquiries were not régular and proper and that they were
perfunctory and a fresh enquiry should be held as conceded by
the Central Board of Direct Taxes and in ground No.3 that the
enquirj was without jurisdiction as the enquiry was initiated
at the instance of the Incometax Department and that when thé}“
desired that the enquiry should be held by the District Collect
it ought to have been held by the District Collector. %'

—

/
In reply to the above averments of the applicant, it %f
submitted that the Collector, Krishna District was requested;
to take steps for the cancellation of the certificate which
declared the applicant as belonging to Scheduled Caste commu
(in view of the findings in the enquiries by the State authqg
that the applicant belongs to ‘'Christian' Community and not|
'Hindu-Madiga' as claimed by the applicant). It was degideqﬁj'
to refer the case back to the State Government with a requesty
to give a fresh report after giving opportunity to the applica

the applicant dated 26-7-1993 to the first respondent. The
matter was accordingly referredback to the Collector & District
Magistrate, Krishna District, Machilipatnam with a request for

a fresh report, The intention behind thé reference of the
Page No.2 ‘ ?7P ’ <<i§“ (\\h“H
DEPONENT

Corrections: mIC
(P. RADHAKRIEHNAN)
2/ Chief Ccmmiseicner ¢f Incomst
§ -Andhra Fradesh, liyderered.

P Hoasia cﬁao

A B, \JU‘ua;ﬂ’:_‘
(H. Qrs.y (Vigiloncey 77 i
HYDERABADA,
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matter back to the concerned State authorities was that the
applicant may be given a reasonable opportunity to preséent  her
case before the State Authorities. The issue of caste certificate
falls within the jurisdiction of the State Authorities and there
was no intention to question the authority of the District
Officer or the enquiry being made by them., It is further stated
that the authority of superintendence of the Central Board of
Direct Taxes is confined to its field formations and there -

is no constitutional or legal validity in the contention of

the applicant that these directions will have any- operatlonability
in the matter of enquiry being conducted by the State Authorities
into validity of caste certificate. The area of Jjurisdiction

pf the respondents 1 and 2 in the 0.A, (The Central Board of

T ~rmd
employer and that of the State aﬁ%ﬁ89?{¢2£ E??°metax) as an

certificate are clearly exclusive of each other, The respondents”
1 and 2 crave leave this Hon'ble Tribunal to peruse the Counter |
Affidavit of respondents 3 and 4 as far as the allegations
concerning to the State Government.

For the reasons stated above, the applicant has not ma
out any case either on facts or on law and there_is no merit
in the 0.A. It is, tﬁerefore, prayed that this Honourable
Court may be pleased to dismiss the 0.A., with costs and pa

NS -
. C = . nnﬂg or
mayideem flt and prOper in“th c°F§S£§,§§_thls Honourable -

Page No.3

Corrections: NIL , ' DEPONENT
_ (P. RADHAKRISHNAN)

3/ Chief Commi ¢sicner of Inoemt:, A
Andhra Pradesh, BEycdererzt .,

Solemnly and sincerely affirmed this

|91#< day of January, 1995 and he signed

his name in my presence. Before me,

AT
g; Srivasa ,
Asst, Commissjsatr of Income-tag
(H. Qfs.} (Vigilance) '
HYDERABAD4.
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Cerfi?ied that no Further action is requir:d to be takaen:

and the cuse is fit Pop censignment to the Record Room{Decided).

pated: 19597

Countar Signed,
Court” Officer/Section OFficeT Signiture of the Dealing Asst,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

23
OeANO LZ53/94 Date of Order: 3,3.97
BETWEEN 3 |
Smt.P.V,.B.Suman Manoha «s Applicant,

AND

1, Central Board of Direct Taxes,
- rep, by Beputy Secretary, 24,VII
C.B.D.T., North Block, New Delhi,

2. The Chief Commissioner, Incometax,
Andhea Pradesh Ayakar Bhavan,
Bashirbagh, Hyderabad,

3, The District Collector, Krishna
District, Machilipatnam,

4, The Joint Collector, XKrishna

District, Machilipatnam, ' .. Respondents,
Counsel for the Applicant e+ Mr,G.,Veddntha Rao
Counsel for the respondents s Mr N.R.Devraj

. Mr P, Naveen Rao for

R-3 arnd R-4

CORA1 2
HON'BLE SHRI R RANGARAJAN : MEMBER (ADMN.)
HON'BLE SHRI B.5, JAI PARAMESHJAR ; MEMBER (JUDL,)

JUDGEMENT

X Oral oxder as per Hon'ble Shri Jail Parameshwar, Member(J) X
None for the applicant, Heard Mr,%.Satyanarayana for
Mr N .k.Devraj, learned counsel for the respondents amd Mx,P,

Naveen Rao, learned counsel for the State of A.P.

. "‘l (-‘
2. The applicant claims to belong to SC Community I;ShQM*H§‘@“
submits that she joined the IncOometax Deoartment as a d;rect k

recruit U.D.C. on 19,4.69, Further she appeared for the post {j

Z—"
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of Incometax Inspector during the year 1974, It is her case
that she married Rr,Samanth Manoha and tﬂ;t;;gr;iage was broke
down during 1990, Her caste was considered by the Collector and
after due enquiry DRC in the office of the Oollector, The
enguiry was initiated by the office of the Collector, The

applicant has filed this OA challenging the enquiry proceedings

in this OA to declare that the enquiry initiated by R-4 as
arbitrary, unconstitutional and vioclative of Article 14 of the

Constitution of India.

3. The respondents have filed counter stating that the enquiry

initiated by R~4 was t0 verify the social status of the applicant
/w,;/

that the Cbllectoitfequested to take steps for cancellation of the

certificate by which she was dec laring as belonging to SC community

Nob b AT N e W T MR G e e e R e e s e ———— - ——— — e o wmwe e w e ——m—— - - -

this was in view of the representation dt, 26,7,93 made by the
7 annd
applicant to the respondents that this Tribwnal has no jurisdictior

to consider the claim of the applicant,

4. The respondents 3 and 4 also filed the counter stating
that on a complaint received in the Incometax department a
priliminary investigation was made that the applicant - =. ..
working as Incometax Officer at Vijayawada was borﬁ to Christian
parents, Thereby the Deputy Commissioner of Income Tax ( Head
quarters) Adminigératiog and vigilance while reporting the above
facts, recquested the Collector,Krishna onm 13,5.,91 to take
necessary action for cancellation of the caste certificate issued
by him that the matter was referred to Sub-Collector, Vijayawada
for enquiry and Sub-Collector reported that she married a Christiar
on 23.6.73 that the applicant 4id not adduc:eﬁ' any evidence to

<k dede -
th&t effect that she had converted to Hinduism-prior tqifhe got

e

appointed under S.C, quota that she did not produce any evidence

to support her claim as belonging to SC category exgegfﬁgzéying
y

that she had Peen visited Hindu temples for the last 2 rs

7&/ .3
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that the Joint Collector as per the G.0,Ms,No,282 S,.d,(J.II)
Deptt,, dated 19,12,88 that while the enquiry was under the
process, the applicant filed the Present OA questioning the
enquiry proceedings that immediately after enforcement of Act
16 of 1993 the Collector and District Megistrate has taken up

the enquiry that he is the competent authority under the terms
of the said Act that the particulars furnished by the appiicant

pertain to her employment and reguire verification that the
District Coliector conductengnquiry after giving due opportunity
to the applicant and that there are no grounds to interfere with |
the enquiry proceedings,
5. In case the apmlicant feels aggrieved against the proceeding
initiated against her in ter;; g%[?ct 16 of 1993 1t is for her to
approach appropriate judicial forum, This Tribunal has no
jurisdiction to intexfere with the enquiry proceedings initiated
by the Respondent No,3 and 4 to ascertain her caste status,
Hence this Tribunal has no jurisdiction to consider the various
contentions-raised~in this OA. Hence the following difection
is given:- |

Return the OA tO0 the petitioner for being presented

" before the competent judicial forum,

6. No costs,

3

{ BsS, JAI pW X ( RLRANGARAJA N }

| __Mesbet (udl,) Member {(Admn. )

e l . . 3\’3 A Dated: 3rd March, 1997
~_ -

o _ a7
—— { bictated in Open Court ) /Eksdff-

d Ty Regy3her (%)
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Cewpy Lte:=
1., Thd Deputy Secretary, Ad. VII, central Beard of
Direct Taxes, C.B.D.T. Nerth Bleck, New Delhi,
2. The Chief cemmisslener, Incemetax, A.P. Ayakar Bhavan,
Basheerbagh, Hyd,
T - +-= wwishna Dist. Machlipatnam,
4, The Jeint Cellecter, Krishna District, Machlipatnam,
5. One cewy te Sri. G.vedantha Rae, advecate, CAT, Hyd.,
6. One cepy te Sri. N.R.,Devaraj, Sr. CGSC, CAT, Hyd.
7. One cewy te Sri. P.Naveen Rae, SC fer A.P., CAT, Hyd.
8, One cepy te Deputy Registrar(a), CAT, Hyd,
8, O(One gpare COPY.
10. One cepy te Hen'ble Mr. B.S.Jai Parameswar, JM, CAT,Hy

Rem/=
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of Incometax Inspector during the year 1974, It is her case

~ s -
that she married Dr,Samanth Manoha and thangarriage was broke

- e 2 -

down during 1990, Her caste was considered by the Collector and
after due enguiry DRC in the office of the Gollector, The
enguiry was initiated by the office of the Collector, The
applicant has filed this OA challenging the enquiry proceedings
initiated by Collector t0 ascertain her caste., She has prayed
in this OA to declare that the enguiry initiated by R-4 as
arbitrary, unconstitutional and violative of Article 14 of the

Constitution of India.

3. The respondents have filed counter stating that the enquiry
initiated by k-4 was to verify the social status of the applicant
that the Colleééo%i%ééuested to take stens for cancellation of the
certificate by which she was declaring as belonying to SC community
that it was decided to refer the case to the State Government that
this was in view of the representation dt, 26.,7,93 made by the
applicant to the reSpondent;:ihat this Tribunal has no jurisdiction

to consider the claim of the apnlicant,

4. The respondents 3 and 4 also filed the counter stating
that on a complaint received in the Incometax department a
priliminary investigation was made that the applicant -
working as Incometax Officer at Vijayawada was born to Christian
paremts, Thereby the Deputy Commissioner of Income Tax ( Head
quarters) Adminigiration and vigilance while reporting the above
facts, requested the Collector,Krishna on 13,5,91 to take
necessary action for cancellation of the caste certificate issued
by hingthat thé matter was referred to Sub-Collector, Vijayawada
for enquiry and Sub-Collector reported that she married a Christian
on 23.6,73 that the appliu.ant did not adduceﬁl any evidence to
TR dode o

e
that effect that she had converted to Hinduism prior to/ she got

—

appointed under 5,C, quota that she did not produce any evidence

to support her.claim as belonging to SC category exgeff saying
that she had been visited Hindu temples for the last .2 ELE

| ' ' 'ﬂ
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5 CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
~N/ AT HYDERASAD
23
0. A N0 Z53/94 _ Date of Order: 3
BETWEFN 3
Smt.,Pe.V.B.Suman Manoha s Apnlicant,
AND

i, Central Board of Direct Taxes,
rep, by Deputy Secretary, &4,.VII
C.B.D.T., Nortan Block, New Delhi,

2. The Chief Commissioner, Incometax,
Andhma Pradesh Ayakar Bhavan,
Bashirbagh, Hyderabad,

3, The District Collector, Krishne
District, Machilipatnam,

4, The Joint Collector, irishna
District, Machilipatnam,

+. Respondents,

- e

Counsel for the Apnplicant .+ Mr,G.Vedantha

Counsel for the respondents oo M N.,R.Devraj

.o Mr.P.Naveen Rao for

R=3 and R=4
CORAA :

HON'BLE SHRI K RANGARAJAN : MOMBER (ADMN.)

HON'*BLE SHKRI 8,5, JAI PARAMESHIAR : MEMEEL. (JUDL.)

e e mAL b mm e e e

3497

Rao

None for the applicant, Heard Mr.ﬂ.satyanarayana for

Mr.N.R.DeQraj, learned counsel for the respondents amd Mr,P.

Naveen Rao, learned counsel for the State of A,P.

2e Thé applicant claims to belong to SC Community. She

submits that she joined the Incometax Department as a direct

recruit U;D.C. on 19,4,69, Further she appeared for the post

g
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that the Joint Collector as per the G,0.Ms,No,282 S.H, (J.II)

Deptt,, dated 19,12.88 that while the enquiry was under the

|

‘ o
process the apvlicant filed the Present OA questioning the
enquiry proceedings that immediately after enforcement of ACt .
16 of 1993 the Collector and District Meglstrate has taken up h

the enquiry that ﬁe is the competent authority under the terms
--+3 *mk shae the marticulars furnished by the applicant
pertain to her employment and require verification that the
District Collector conductedZ;nquiry after giving due opportunity
to the applicant and that there are no grounds to interfere with
the enguiry proceedings, -
5, In case the applicant feels aggrievedlagainst the proceeding
initiated against her in ter;; §%£?Ct 16 of 1993 it-is for her t
aporoach appropriate judicial forum, This Tribunal has no
jurisdiction to interfere with the encuiry proceedings initiated
by the Respondent No.,3 and 4 to ascertain her caste status,
Hence this Tribunal has no jurisdiction to consider the various
contentions raised in this OA., Hence the following difection
is given:- |

Return the OA to the petitioner for being presented

before the competent judic151 forum,

- 6. No costs,
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